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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
EIGHTH SESSION

THE KARNATAKA SMALL CAUSE COURTS AND CERTAIN OTHER LAW
(AMENDMENT) BILL, 2015
(L.A. Bill No. 25 of 2015)

A Bill further to amend the Karnataka Small Cause Courts Act, 1964
and the Karnataka Civil Courts Act, 1964

Whereas it is expedient further to amend the Karnataka Small Cause
Courts Act, 1964 (Karnataka Act 11 of 1964) and the Karnataka Civil Courts
Act, 1964 (Karnataka Act 21 of 1964) for the purposes hereinafter
appearing;

Be it enacted by the Karnataka State Legislature in the sixty-sixth
year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Small Cause Courts and certain other law (Amendment} Act,
2015.

(2) It shall come into force at once.

2. Amendment of Karnataka Act 11 Of 1964.- In the Karnataka
Small Cause Courts Act, 1964 (Karnataka Act 11 of 1964) in Section 8,-

(i) in sub-section (2),-

(a) for the words "one lakh rupees”, the words "two lakhs rupees”
shall be substituted; and

(b) for the words "twenty five thousand rupees”, the words "one
lakh rupees" shall be substituted.

3. Amendment of Karnataka Act 21 of 1964.- In the Karnataka
Civil Court Act, 1964 (Karnataka Act No. 21 of 1964), in section 22, for the
words "twenty five thousand rupees" the words "two lakhs rupees in
Bangalore city and one lakh rupees in other places" shall be substituted.

4. Pending cases not to be affected.- Notwithstanding anything
contained in this Act, all suits, appeals or revision and other proceedings
connected therewith pending before Small Cause Courts and Civil Courts,
on the date of commencement of the Karnataka Small Cause Courts and
Certain Other Law (Amendment) Act, 2015 shall be continued and disposed
of by the said courts in which they are pending as if the amendment made
under this Act has not been made".



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Small Cause
Courts Act, 1964 (Karnataka Act 11 of 1964) and consequentially the
Karnataka Civil Court Act, 1964 (Karnataka Act 21 of 1964) to provide for

enhancement of pecuniary jurisdiction of the small causes courts in the
State.

Hence the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

, T.B.JAYACHANDRA
Minister for Law, Parliamentary Affairs,
Animal Husbandry and Muzarai

M. GURURAJA
Secretary
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA SMALL CAUSE COURTS ACT, 1964
| (KARNATAKA ACT 11 OF 1964)

XX XX XX

8. Cognizance of suits by Courts of Small Causes.— (1) A Court of
Small Causes shall not take cognizance of the suits specified in the

Schedule as suits excepted from the cognizance of a Court of Small Causes.

(2) Subject to the exception specified in the schedule and to the
provisions of any law for the time being in force, all suits of civil nature of
which the value does not exceed “one lakh rupees” in Bangalore City,
“twenty five thousand rupees” in other places, shall be cognizable by a court
of small causes.

XX XX XX

EXTRACT FROM THE KARNATAKA CIVIL COURTS ACT, 1964
(KARNATAKA ACT 21 OF 1964)
XX XX XX

22. Power to invest the court of the Senior Civil Judge with small
cause powers- (1) The High Court, may by notification, invest within such
limits, as it shall from time to time, determine, the court of a Senior civil
Judge with jurisdiction for the trial of suits cognizable by a court of small
causes up to twenty five thousands rupees.

(2) The High Court, may by notification, withdraw or alter, whenever it

thinks fit, such jurisdiction of the court of the Senior civil judge so invested.

XX XX XX
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